ITEM NO.20 Court 5 (vVideo Conferencing) SECTION XI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).16178/2021
(Arising out of impugned final judgment and order dated 17-12-2020
in WC No.40300/2019 passed by the High Court Of Judicature At
Allahabad)

VICE CHAIRMAN GHAZIABAD DEVELOPMENT AUTHORITY
GHAZIABAD & ORS. Petitioner(s)

VERSUS
COMMITTEE OF MANAGEMENT NANKI SEVA SANSTHAN & ORS. Respondent(s)
(with applns for exemption from filing c/c of the impugned judgt,
(with applns for exemption from filing 0.T.)
Date : 25-10-2021 This petition was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE B.R. GAVAI

For Petitioner(s)
Mr. Abhishek Chaudhary, AOR
For Respondent(s)
UPON hearing the counsel the Court made the following
ORDER
Issue notice on the Special Leave Petition as
well as on the prayer for interim relief.
Dasti service, in addition, 1is permitted.
Status quo, as of today, shall be maintained by
the parties in the meanwhile.
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